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youths and to abolish subversive activities in the Region. Under the
circumstances industrialists have shown keen interest towards economic
development and promoting industrial investment in the NER by setting up
various industries in different fields.

The State Governments of the NER are alse providing every
possible contrbution for establishment of industries in the NER. The law
and order situation is in a deteriorating cordition. Due to this, the foreign
and private investors under liberalisation policy are not making huge capital
investments in the Region,

But it is a matter of grave concern that the Gowvernment has
proposed to make amendment in the existing Industrial Policy to withdraw
the aforesaid exemption being granted to the industries of the NER. [t is
totally against the interest of the NER. The Government shoudld think
seriously and positively in the national interest. At least, the Excise Duty or
any other duly should not be withdrawn from Gutka and tobacco industries
as they are generating more employment in the Region,

{, therefore. urge upon the Central Government that facilties and
exemptions being granted, in the past, under the existing policy to the
industrialists of the NER should not be withdrawn in the mid-stream. in ihe
larger interest of the'NER. Thank you.
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